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Kashi Cold Storage Private Ltd,

5928. DR. A, U. AZMI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the composition of the Board
of Directors of the Kashi Cold Sto-
rage Private Limited, Varanasi, UP.

(b) who are the principal share-
holders, value of such shares of diffe-
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rent rates of classes held by them and
the directors;

(c) whether the said Company has
not been filing proper returns under
the provisions of the Companies Act
1956 and has also committed various
other irregularities;

(d) if so, the steps being taken
against the Company, Managing
Director/Principa] Officers along with
details of the irregularities committed
by them; and

(e) what has been the turnover ot
sales and other receipts each year
during the last three years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Tne following
persong constitute the Board of Direc-
tors of the company:—

(i) Shri Laxmi Niwas Dalmia.

(ii) Smt, Savitri Devi Dalmia.

(b) The nameg of the share holders
of the company and the number of
shares held by cach of them are as
under:—

23l Name
No.

-

Shri Laxmi Niwas Dalmia (Director)

2 Smt. Savitri Devi Dalmia (Director )

3 Smt. Savatri Devi Dalmia (as mosher and
natural guardians of Kunal Dalmia , a

minor).

4 Miss, Asha Dalmia " .

TWAI' L L L ] -

Shares held Total value o
shares,
f
Rs.

5,300 equlity shares of 5,30,000
Rs, 100/- each fully-
paid up.

3,300 equlity shares of 3,30,000
Rs. 100/- each fully e
paid up.

1,000 equaity shares of 1,00,000
Rs, 100 each fully paid
up.

400 equity shares of 40,000
Rs. 100/- each fully a
paid up.

10,000 equity 10,00,000
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(c) & (d). A statement showing the
details of the defaults made by the
Gompany in filing the returns py the

company under the Companieg Act,
1956 and the action taken thereon is

JULY 29, 1980

to Questions 64

(¢) The company’s turnover of sales
during the yearg ended 31-12-76,
31-12.77 and 31-12-78 wag Nil, Follow-
ing amounts have, however, been
shown ag income in the profit and loas

accountg for the years mentioned
attached, above:—
Particulars 31-12-76 31-12-77 31-12-78
1. Dividend . . . . 22,066, 78 21,000,00 84,000 .00
2. Shares of profit from Kashi Cold storage 93,185.85 63,023.57 86,999. 8¢
a firm in which the company is a partaer
3.  Interest ... Nil 2,360, 38
4. Sundry Creditors® balance writtea back. k 1,954.58
Total 1,17,207,21 86,383.95 1,70,909 . 8o
‘A’ Defaultsin filling the returs under Companies Act, 1956:—
DOCUMENTS DUE ACTUAL ACTION TAKEN
DATE OF DATE OF
FILLING FILLING
1) Balance sheet as at 31.12-70 30-5-71 g1-8-71 Additional Fee of Ra. 25}-impme;r'
2) Annual Return made upto 21-4-71  20-6-71  31-7-71  Additional Fee of Rs. 75/~ imposed
3) Balance Shect as at 31-12-71 26-7-72  16-9-72  Additional Fee of Rs. 50/~ imposed
4) Aanual Return made upto 26-6-72  25-8-72 16-g-72  Additional Fec of Rs, 50/- imposed.
5) Balance Shect as at g1-12-72 29-7-73  2-8-74 Additional Fee of Rs, 150/-
imposcd,
6) Annual Return made upto 28-6-79  27-8-79  10-9-79  Show Cause notice issued. Reply
7) Balance Sheet as at g1-12-97 Y. . Prosecution under section 22¢
launched. Total fine imposcd
1500/,
B Default in adoption of Annual Asssunts: e
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<B* Dgfaultin adeption of Annual Agcounts i

Due date of Actualdate Action takem

{i) Balance Shect as at 31-12-74

{ii) Basance Sheets as at 31-12-77.

adoption of adoption
30-6-75 10-6-75 Nil
30-6-78 24-5-79 Nil.

Figures in Metric Tonnes

High Speed Dissel Kerosene
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